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 की  कोई  भी  छूट  कानून  के  अन्दर  नहीं  है

 इसलिये  में  चाहता  हूं  कि  इन  नियमों  को  वापिस
 लिया  जाण  1

 MR,  SPEAKER  :
 Mr.  Jaganath  Rao.

 That  is  correct.

 STATEMENT  OF  CASES  IN  WHICH  LOWEST
 TENDERS  HAVE  NOT  BEEN  ACCEPTED  BY

 THE  INDia  SUPPLY  MISSIONS,  LONDON
 AND  WASHINGTON

 THE  MINISTER  OF  WORKS,
 HOUSING  AND  SUPPLY  (SHRI
 JAGANATH  RAO)  :  I  beg  to  lay  on
 the  Table  a  statement  of  cases  in  which
 lowest  tenders  have  not  been  accepted
 by  the  India  Supply  Mission,  London,
 and  India  Supply  Mission,  Washington,
 for  the  half  year  ending  the  30th  June,
 1967,  [Placed  in  Library,  See  No.  LT—
 1794/67.)

 श्री  जार्ज  फरनेंडीज :  यह  कानून  और
 नियमों  का  सवाल  है,  अध्यक्ष  महोदय  ।  माफी
 मांगने  से  काम  नहीं  बनता  है  -  उनको  आप
 कहिये  कि  नए  सिरे  से  वे  इसको  करें

 MR.  SPEAKER  :  What  the  hon.
 Member  says  is  correct.  The  delay  was
 there,  It  is  accepted;  it  is  not  as  though
 anybody  has  not  accepted  that.

 at  जाज  फरनेंडीज: में  नियम  294  के
 आधार  पर  आप  के  सामने  खड़ा  नहीं  हूं  ।
 जार  SPEAKER  :  We  shall  discuss.

 He  may  give  proper  notice.  Let  us  then
 see.

 भी  खाज  फरनेंडीज:  कोई  छूट  नहीं  है।
 इसमें यह  है  कि  बल्ज  शैल  बी  लेड  ।  दे  हैव
 नाट  बीन  लेड  v  फिर  नियमों  का  क्या  होगा
 इस  कानून  के  अन्तर्गत?
 MR.  SPEAKER  :  It  has  already

 been  placed  on  the  Table.  They  do
 agree  that  it  ought  to  have  been  laid  in
 July  and  they  have  delayed  it.  They
 have  expressed  regret  for  it.  If  there  is
 anything  wrong  in  that,  he  may  cer-
 tainly  give  notice.  Let  us  examine  that
 also.

 आओ  मधु  लिमये  :  (मुंगेर)  अभी  इनको
 टेबल पर  रखने  की आप  इजाज़त न  दें।  गैर
 कानूनी  नियम  हैं।  अब  नहीं  रख  सकते  हैं।
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 ANNUAL  REPORT.OF  THE  AGRICULTURAL
 REFINANCE  CORPORATION  AND  NOTIFI-

 CATIONS  UNDER  CUSTOMS  ACT  AND
 CENTRAL  EXxCIsE  AND  SALT  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  ८.  PANT  ye  I  beg  to  lay  on  the
 Table

 (1)  A  copy  of  the  Annual  Report
 of  the  Agricultural  Refinance
 Corporation,  Bombay,  for  the
 year  ended  the  30th  June,  1967,
 along  with  the  Audited  Ac-
 counts,  under  sub-section  (2)
 of  section  32  of  the  Agricul-
 tural  Refinance  Corporation
 Act,  1963.  [Placed  in  Lib-
 rary,  see  No.  LT—1796/67.]
 A  copy  each  of  the  following
 Notifications  under  section  159
 of  the  Customs  Act,  1962  :—

 (i)  S.O.  4053  published  in
 Gazette  of  India  dated
 the  10th  November,  1967.

 (ii)  G.S.R.  1725  published  in
 Gazette  of  India  dated
 the  18th  November,  1967.
 [Placed  in  Library,  see  No.
 LT—1796/67.]

 A  copy  each  of  the  following
 Notifications  under  section  159
 of  the  Customs  Act,  1962  and
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  1944  :—
 The  Customs  and  Central  Ex-
 cise  Duties  Export  Draw-back
 (General)  Fifty-eighth  Amend-
 ment  Rules,  1967,  published  in
 Notification  No.  G.S.R.  1727
 in  Gazette  of  India  dated  the
 18th  November,  1967.
 The  Customs  and  Central  Ex-
 cise  Duties  Export  Draw-back
 (General)  Fifty-ninth  Amend-

 ment  Rules,  1967,  published  in
 Notification  No.  G.S.R.  1728
 in  Gazette  of  India  dated  the
 18th  November,  1967.
 The  Customs  and  Central  Ex-
 cise  Duties  Export  Draw-back
 (General)  Sixtieth  Amendment
 Rules,  1967,  published  in  Noti-
 fication  No.  G.S.R.  1729  in

 (3)

 (i)

 (ii)

 (iii)



 3855  Independence  of
 South  Yemen  (St.)

 [Shri  K.  ron  Pant]
 i  Gazette  of  India  dated  the  18th

 November,  1967.  [Placed  in
 \  Library,  see  No.  LT—1797/

 67]  —
 12.22  Hrs.

 STATEMENT  RE:  INDEPENDENCE
 OF  THE  PEOPLE’S  REPUBLIC  OF

 SOUTH  YEMEN
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI)  :  After  more  than
 one  century  and  a  quarter  of  ‘colonial
 domination,  South  Arabia  today  emerges
 as  a  free  and  independent  nation—The
 People’s  Republic  of  South  Yemen.  On
 this  auspicious  occasion,  we  extend  our
 greetings  and  offer  our  good  wishes  to
 the  Government  and  the  people  of  the
 new  State.  We  also  pay  our  tribute  to
 the  valiant  freedom  fighters  who  have
 laid  down  their  lives  during  the  struggle
 for  their  independence.

 There  have  been  close  and  intimate
 relations  for  centuries  between  India
 and  South  Arabia.  It  shall  be  the  earn-
 est  endeavour  of  the  Government  of
 India  to  further  strengthen  our  relations
 with  the  independent  State  and  also  to
 extend  such  economic  and  technical
 assistance  as  we  can  and  which  they
 may  need.

 As  the  House  is  aware,  India  has  con-
 sistently  supported  the  right  to  indepen-
 dence  and  sovereignty  for  the  people  of
 South  Arabia,  and  for  many  years  now
 we  have  made  earnest  efforts  for  the
 achievement  of  this  aim  through  the
 United  Nations  and  otherwise.  There-
 fore,  it  is  a  matter  of  great  satisfaction
 and  pleasure  to  us  that  South  Arabia  is
 now  an  independent  nation.

 The  independence  of  South  Arabia  is
 yet  another  step  towards  decolonisation
 in  the  world.  It  is  earnestly  hoped  that
 the  day  is  not  far  off  when  the  remain-
 ing  colonised  peoples  and  countries  will
 also  become  independent.

 The  Government  of  India  has  extend-
 ed  recognition  to  the  People’s  Republic
 of  South  Yemen  and  it  is  our  intention
 to  convert  our  Commission  in  Aden  into
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 an  Embassy  with  a  resident  Ambassa-
 dor.  The  necessary  steps  in  this  regard
 have  already  been  initiated.

 I  am  sure  that  all  Members  of  this
 House,  as  also  the  people  of  India,  join
 me  in  extending  a  warm  welcome  to  the
 new  State  of  the  People’s  Republic  of
 South  Yemen  in  the  comity  of  nations
 and  in  wishing  it  a  bright  future.

 12.25  Hrs.
 STATEMENT  RE  :  SITUATION  IN

 WEST  BENGAL
 THE  MINISTER  OF  HOME

 AFFAIRS  (SHRI  Y.  B.  CHAVAN)  :
 Mr.  Speaker,  Sir,  the  House  is  aware  of
 the  action  taken  by  the  Speaker  of  the
 West  Bengal  Legislative  Assembly  yes-
 terday,  and  the  observations  which  he
 made  while  adjourning  the  Assembly
 sine  die  have  been  published  in  the  press
 to-day.  While  concluding  his  observa-
 tions,  the  Speaker  said  :

 “The  matters  in  issue  are  of  the
 highest  constitutional  import-

 It  is  obvious,
 therefore,  that  if  I  am  to  find
 out  how  exactly  I  should  act
 so  as  to  preserve  and  protect
 the  privileges  of  this  House,  I
 should  need  more  time  and
 then  only  gave  a  considered  rul-
 ing  on  the  grave  issues  at
 stake.  This  is  why  in  exercise
 of  my  powers  under  Rule  15
 I  have  adjourned  this  House
 sine  die.”

 While  reserving  final  judgment,  the
 Speaker  has  nevertheless  expressed  his
 views  on  a  number  of  issues.  I  do  not
 wish  to  comment  on  the  conduct  of  the
 Hon'ble  Speaker  of  the  West  Bengal
 Legislative  Assembly.  But  there  are  cer-
 tain  matters  on  which  I  should  like  to
 make  the  stand  of  the  Central  Govern-
 ment  clear.

 According  to  the  best  legal  advice
 available  to  us  it  was  within  the  consti-
 tutional  competence  of  the  Governer  to
 dissolve  the  Council  of  Ministers  headed
 by  Shri  Ajoy  Mukherji  in  the  circum-
 stances  in  which  the  Governor  did  so

 (Interruptions)
 SOME  HON.  MEMBERS :

 No,
 No,


